
C£«TRAL A3riINISTR ATI\;£ TRIBUNAL
PRINCIPAL BENCH, NlU DELHI,

OA-3039/91

HON'BLC m, 3 1J5TICE CHCTTUR SANKARAN N^IR, CHAIRMAN
HON'BLE MR. S . P. BISuAS, MEMBER (A)

f\leu Delhi this the 6th day of November, 1996;

1, Shri A, K, Barua,
S/o Shri K, L, Barua,
Under Secretary,
Ministry of Uatsr Resources,
fteu Delhi,

2, Shri P, K, G, Nair,
S/o Shri G, K, Pillai,
Under Secretary,
Ministry of Coal,
Nevj Delhi,

3, Smt, P. L, Saini,
U/o Sh, R.S, Saini,
Under Secretary,
Ministry of Coal,
Neu Delhi,

(through Shri K, L, Biandula, advocate)

versus

Union of India through

rtppli cants

1, Secretary,
Department of Personnel & Training,
North Block,
New O.lhi,

2, Ministry of Water Resources,
Shram Shakti Bhauan,
Neu Delhi,

3, Ministry of Coal,
Shastri Bhauan,
Neu Delhi, Respondents

(None present for respondents)
The application having been heard on 6, 11,1996 the
Tribunal on the same day delivered the followings

CRDER
Chettur Sankaran Nair (3 ), Chairman

We have heard counsel for applic^ts. Since

the subject matter of the application is under

consideration of the Government, it is not necessary




